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[Shri Dinesh Singh.]
goods buffer stock where they could
stock the goods they produce and by
which they will have certain man-
oeuvreability in offering the goods for
sale and we said that we shall be
very glad to co-operate with them in
the creation of this buffer stock, The
jute industry is, I  believe, giving
eonsideration to thig matter anq 1
should like .

. " PR 14
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SHRI NIREN GHOSH: Why leave
it to the industry? Why should not
the Government itself take it up?

SHRI DINESH SINGH: That is an
interesting question why should not
the Government itself qo it? The
point is that this industry is a very
old and establishei industry which
has considerable exportg and exports
are linkeq with the traditional
buyers and others and we would not
like suddenly to disturb them and
also take over this liability while they
will have ng obligation to produce it
at a competitive price. Then the
whole purden will be on us. Actual-
ly this is what they have been asking
and I am surprised that the hon.
Member is putting forward that pro-
position.  That is exactly what the
industry hag been asking. We do not
want to take over that obligation; they
must be able to sell it at a reasonable
price while we are willing t; give
them every accommodation possible.
That ig the basis of the whole thing.
And I would like to appeal to them
through the hon. Members ot  this
House that it is one of the very im-
portant exprt industries an we would
like their full-co-operation. We would
not like tq do anything which  will
disturb this industry and we are
convinced that this is the best way.
We have suggested other measures
which have been given in my state-
ment and I would urge the industry
to consider this in all seriousness and
not go on ty a position where Wwe
may be forced to take stricter mea-
sures.
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SHORT DURATION DISCUSSION
UNDER RULE 176 RE DELAY
IN IMPLEMENTING THE REPORT
OF THE GAJENDRAGADKAR
COMMISSION

THE DEPUTY CHAIRMAN: Now
we go on to the next item. Mr.
Bhadram. You wil get 10 minutes
and all the rest five minutes each;
one from each party.

SHRI M. V. BHADRAM (Andhra
Pradesh): The other discussion has
taken more than three hours,
Madam.

"

THE DEPUTY CHAIRMAN:
may have because you did not
operate.

It

co-

SHRI] M V BHADRAM: For that
the people who co-Operate are to pay
the penalty?

THE DEPUTY CHAIRMAN: What

you cannot say in 10 minutes you
won’t say in 20.
SHRI M. V. BHADRAM: It all

individual’s
in putting forth

depends upon each
capacity and knack
one’s point of view.

Madam Deputy Chairman, the D.A.
Commission appointed by the Gov-
ernment has submitted its Report on
the 29th May and the recommenda-
tions are yet to be accepted by the
Government and to be implemented.
In this connection the Finance Minis-
ter has advocated a peculiar, fantas-
tic and obnoxious theory which is
provoking not only the Central Gov-
ernment employeeg but also the State
Government employees, the em-
ployees in the public sector underta-
kings and also the employees in the
private sector. The  emplyees are
due one slab from February and the
second slab from June of this year, It
means the lowest employee is to get
Rs. 12" from June. But the Finance
Minister says that the whole amount
is to be credited in the Provident
Fungd account and that he will wait
til] the 31st March 1968 when he will
see what can be dche. 1t }a.nta-
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mounts to a D.A, freeze. He is also
advocating to pacify the poor em-
ploye:s, a profit freeze, 3 price
freeze and all that. The theory that is
being advocated is not any new
theory, It is old rotten theory be-
cause the theory will only be swelling
the pockets of the monopolists not

only in India but in other places.
also.

Let me first go intg the concept of
the D.A. During war period when
the prices went up there was an
agitation and what was called a War
Allowance was started in India and
the concept of this War Allowance or
the D.A. was to proetect the employees
from the erosion of the rising prices
into their pockets or into their 1in-
comes. That is the main reason why
the D, A. has come into existence.
‘The First Pay Commission also have

accepted this principle. The  First
Pay Commission have said:
“We are convinced that in  the

best interestg of country and of
the public gervice, it is necessary
that the lower ranks of the services
- should be placed in a position in
which their total earnings, that is,
the aggregate of their pay and
dearness allowance, will suffice to
provide a reasonable subsistence for
them.”
The dJearness allowance was
mtroduced only to keep up
the subsistence level of the
emloyees in the various categories.

5 P.M.

The Finance Minister’s proposal is
trying to do away with this.

I would give a few figures in this
connection, At the beginning of the
First Plan, i.e, 1951 the index of real
earnings of workers—base 1939—stood
at 92.2. In 1964, which is the latest
avatlable figure, the index of real earn-
ings on 1951 base stood at 102, ie,
only 2 per cent higher over 92.2, or, in
other words, it wag six points lower
than the 1939 level of wages. If the
prices which are prevailing today are
taken into consideration, the real earn-
ing is still lower than the 1939 level.
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The latest figure available, which, 1
think, is for May, 1s 206. Therefore,
the D.A. that is recommendeq by the
D.A. Commission is only to protect the
employees from going below the sub-
sistence level. If that is going to be
denied, I do not know what will hap-
pen in the country in the coming few
days.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): With your permission, may
I ask him to clarify two things? One is
are we Interested only in a section of
the people or the whole of the people?
The second is, may I know whether it
is necesary to make foodgrains and
other essential commodities cheaper
ro allow them to increase by giving
more D A?

SHRI NIREN GHOSH (West
Bengal): Are you interested only in
a monopolies?

SHRI M. V. BHADRAM. If Mr.
Akbar Ali Khan is a little bit interest-
ed 1n the issue, he can go through the
D A. Commission’s Report wherein all
the answers can be found to his ques-
tions,

SHRI AKBAR ALI KHAN: I have.

SHRI M. V. BHADRAM: At pages
42 and 43 they have dealt with this
question.

SHRI AKBAR ALI KHAN: That is
not true.

SHRI M. V. BHADRAM: It
here

says

“Our finding, therefore, 1s  that
whatever may be the position in
regard to the burden on the rest of
the communty dearness allowance,
as we have defined it, must be paid
10 tha categories of employees
mentioned by us.”

Thai iy the recommendation. This
view was held by the First Pay Com-
mission also.

SHRI AKBAR ALI KHAN:
about the other sections?

What
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SHR]I NIREN GHOSH: You are in-
terested only in one section.

SHRI M. V. BHADRAM.: Pleage go
through the Report. If you do mnot
have time, and if you car come to my
room, T shall exlain to you the whole
thing. (Interruption). Madam, let
him not interrup me, Otherwise, I
will go on speaking.

THE DEPUTY CHAIRMAN: I think
vou should keep to your time and
Please do not care for the interrup-
tions.

SHRI M. V. BHADRAM: Then the
argument hag been advanced even to-
day—not only in India but also in
other places and it has been repeated
several times—that prices and wages
chase each other, that when the wages
go up automatically the prices also go
up. This theory is fantastic and in
practice, in real life it is not a correct
thing. 1 will quote the American
Government. The Bureau of Labour
Statistics of the US Government made
a survey and the conclusions are:—

“The index for unit labour costs
was lower than the Price index for
every vyear prior to 1956, although
the difference was very slight and
probably insignificant in 1953 and
1954 In other words, non-farm
prices were rising faster than unit
labour costs, hetween 1947 and 1956,
except for the one year 1956. During
the post world war II years, price
increases have been pulling up unit,
labour costs and not vice versi, as
commented by the American TU

centre, etc.”.

That was one f the things studied by
the American TU centre.

The other thing is our Ministry of
Labour’s Centra] Statistical Organisa-
tion and the Indian Statistical Insti-
tute onducted a survey on the effect
of wages on agricultural prices and
they say this:—
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“In the economy ag a Wwhole,
labour output or wage income forms
only about 16.7 per cent of the
total value at market price of goods
and gervices produced in the econo-
my, while the corresponding per-
centage of material inputs to pro-
duce that output is 31.9 Thus mate-
rial costs form a greater portion of
the total cost than labour cost. As a
percentage of the grosg domestic
production at factor cost the share
of labour or wage income is only
23.7. Thig is significantly lower
than the coresponding percentage
in the case of large-scale manu-
facturing (48.2 per cent) and tertiary
(41.6 percent).

It has been found that a 20 per
cent increase 1n the wage cost in the
large-scale manufacturing sector
will increase price levels in  agri-
culture by 0.05 per cent, mining by
0.17 per cent, in large-scale manu-
facturing sector by 3.71 per  cent,
i small scale manufactures by 061
per cent and in the territory sectors
by 0.28 per cent.”

Price rises in India are not influen-
ced by wage costs or increase in wages.
The per capita availability of food-
graing rose from 399.7 grams to 413.9
grams in 1965. During the same period
the total production hag increased, but
What happened? During this period,
the wholesale price index on  food
items moveq up from 102.2 to 156.1
When the production is going up,
the prices are also going up. So,
the wage increase has nothing to do
With this at all It is only the
Manipulation of the capitalists and
barticularly the monopolists that is
Creating this theory which has been
debunked. I may also point out
that during the same period  pro-
duction has gone up very much and
at the same time the prices have
BOne up. As to how the production
hag gone up, I will just give one or
two instances. On the other hand,
the real wages have fallen steeply.
The index of industrial |production
has more than doubled since  1951.



4655 Short Duration
It has risen from 73.5 to 1774 in
1964 and 1915 in 1966. What he
become of all this production, all
this profit, all this money? We
have got the Hazari  Report, All
these years this Governmijent has
produced a monopoly in  this

country and it is given in the
Monopoly Commission’s Report. The
total assets are Rs. 2605.9  crores.

They control 46.9 per cent or near-
ly half of the assets of non-Govt.
and non-banking companies in
India, This is exactly the position.
We have produced a  monopoly
capitalist system in this country.
We have scen the other day in this
House that the decontrol of cement
had produced Rs. 49 lakhs, out of
which Rs. 31 lakhs was spent for
the election purposes of the Con-
gress Party. That was  revealed.
Yesterday evening the Food Minis-
ter has announceq the decontrol or
partial decontrol o% sugar. This
also ig only going to add to the
pockets of the sugar magnates in
India. The whole theory  behind
the Finance Minister’s move is to
help, to encourage the monopolists
jn India and to rob the entire peo-
ple. This is the first attempt on
the industrial workers as well as the
Central Government employees tO

strike a serioug blow against them.
The same Finance Minister, when
he was Finance Minister sometime

back, had introduced the Gold Con-
trol Order. We know what Thap-
pened to that. The whole country
knows it. Hec had to go back. The
Gold Control Order rendered lakhs
and lakhs of goldsmiths as destitutes
and they are begging in the streets
in various places. The Finance
Minister has now declared a war on
the Central Government employees,
employees of the  public sector
undertakings, of the State Govern-
ments, of the local-self govern-
ments, and ultimately on the em-
ployee class as a whole. Therefore,
this war is not only an  economic
war on these people but, ag I under-
stand it, it is a war against the
faction inside the Congress also.
Whatever it may be, it is for them
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to settle their own affairs, I dg not
like to go into their family quarrel.
But as far as the employees are
concerned, thig challenge has al-
ready been taken up by the entire
working people irrespective of poli-
tica] affiliations. All have united,
all are joining, and they will take
up the challenge on the 11th Sep-
tember. Honest people, whoever
they are, stand by the emplyees of
this country, particularly the work-

ing people. I appeal to Members
also to join in thig to defeat the
very retrograde step and the anti-
peopl.'s policies of the Finance
Minister,

SHRI DAHYABHAI V. PATEL
{Gujarat): It is very difficult to

express oneself on such an impor-
tant matter and on such a  bulky
report in the short space of a few
minut~s. A ma'ter of this type
should have had better considera-
tion in this House. The  House
should have been able to spend
more time on it.

Madam, at the outset one must
admit that the Government having
committed themeselves to appoint a
Commission to look into this matter
ale in honour bound to accept its
recommendations. Government with
open eyes appointed an eminent
peison like a Judge to go into {his
question, and there is no reason for
going back on this award. T is
true that in thig country prices are
chasing D.A. and DA. is chasing
prices We have got into a  vicious
circle, But that is the fault of the
twenty years’ planning of this Gov-
erc.ment which has been sgo faully
The planning from the outset hnas
been 11 the hands of most nrprac-
tical people, the ofists and academi-
cians, but not people who have ex-
ecuted anything properly. All  the
plans had been made big, wild and
grandiose, but they yielded nothing
All the money that you spend goes
away without yeilding  anything.
When you spend the money with
out its producing any result, it only
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adds to cost. Therefore, prices go
up. This is the vicious circle we
have got into. It ig futile to talk
of price control. If Government’s
.idea is to control the price of every-
thing, they will have to set up a
police State or a second Communist

Government in thig country. I see
very many signs of the way in
which some people in this House

and in this country seem tp think,
who are urging us and wanting to
drag ug to that state. But I hope
that the voice of the people of this
country will prevail and we will be
prevented from going that way.
After all prices can only go down
when there is plenty. The law of
demand and supply will always
apply. When will there be plenty?
It is when gur economy, and machi-
nery of Government andg our taxa-
tion policies are geared to a policy
of greater production. Are  they
geared to that policy? Unfortuna-
tely they are not, and that is why
we are today in this sorry state. If
the Government changes its poli-
cies radically, very soon we can
come out not only of this high
price vicious circle but also out of
this recession. The most  greedy
person in this country—I cannot say
person, I do not mean it personally
even to the Finance Minister  be-

cause he is holding that  place—is
the Government. For every article
you buy in the market, from the

match box to the motor car, 65 +to
75 per cent goeg in taxes. If for a
small article like a match box 65
per cent of that goes in taxes, the
surest way to reduce prices is  to
cut the taxes. Instead of this mad
rush to go on increasing taxes,
which is go ruinous to .he economy
of this country, the Government
must set about changing its methods.
The statements made by the Finance
Minister raised some hopes in  the
minds of some people that he would
be able to do something. But un-
fortuna‘ely he has been gheraoed in
hig own party it seems, and he can-
not execute any of the reforms that
he promised even in his Budget.
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What else will hapen except that
prices will increase?

SHR] BHUPESH GUPTA  (West
Bengal): Who has done that?

SHRI DAHYABHAI V. PATEL:
I say in hig own party. You are
putung pressure from outside. You
are continuing your job of putting
pressure on him and Government

from outside. You are interested in
creating difficulties for the Gov-
ernment.

SHR] BHUPESH GUPTA: At pre-
sent he is in Japan, in the company
of geishas.

SHRI DAHYABHA] V. PATEL: I
know he is in Japan. 1 am sure he
would be trying to do his best to
ger some aid.  But aid ang aid and
aid is not going to help us. If we
take aid, we must take aig as Japan
took as Germany took, with a view
to building up our economy. Un-
fortunately all the aid that we took
we did not take the precaution of
spending properly so that every bit
of the money was spent gn unpro-
ductive use, Of course there are the
public sector projects  which are
huge white elephants, show Dpieces,
but which produce nothing, The
Minister of State gave some eXxamp-
les of some public sector projects
which were producing. The figures
and information were imperfect and
irrelevant. How much money have
we spent on them? For how many
years have we put up with loss?
Tell us what percentage of return
al] your public sector projects put
together are giving. If only your
public sector projects gave you a
return of a minimum of 5 per cent,
ihe Government of India would not
be in this difficulty. The- prices
would not rise so much gnd such a
hign taxation would not be neces-
sary. Therefore, what is necessary is
a radical change in the Government’s
policies.
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SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman,
the issue is very simple to me. The
very idea of providing dearness al-
lowance to the Government servants
is just to protect their real wage;
they are not going to enhance the
wage. Even we are not very happy
with the Report because full neutra-
lisation is not provided there. Only
the lower slab of people who are
drawing below Rs. 105 will be get-
ting 90 per cent neutralisation; the
higher up you go, the neutralisation
is still less. So, it is not a question
Caf giving dhar ary adiftiorma’ wuage
And here I want to say also emphati-
cally that in this country there is no
chasing of wages and prices after
each other; here only we find that the
wages are chasing the prices. It is
not vice versa in this country. (In-
terruptions). And I want to say also
here: for this wrong policy of this
Government in the last 20 years, can
the Government expect that the Gov-
ernment servants will pay the penalty
for those mistakes? If today the
Government think hat it is not go-
ing to provide them with the full
neutralisation if they think that
they will have a wage freeze or that
they are going to give them in the
shape of bonds, then I will honestly
Tequest the Minister to think that
there the idea of compensation, this
very idea of additional dearness al-
lowance, is just to protecy the real
wage of the worker, And even the
real wage is not protected, and that
has been admitted by the Commission
itself. The Commission says:

“The Das Commission was, pre-
sumablv, impressed by the emplo-
yees’ plea that in regard to the em-
ployees who receive salary below
the subsistence level neutralisation
of the consistent and substantial
rise in prices must be 100 per cent.
Even so, it took into account the
several factors on which the Gov-
ernment relied and awarded neu-
tralisation at the rate of 90 per
cent 2

1048 RSD—10
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Ang the Pay Commission went to
the extent of neutralisation of 952
per cent.  So, gradually, there is a
tendency for all the gubsequent
Commissions to slash down whatever
even the Pay Commission advocated
in their formula. So, though we are
not happy with this Commission’s
Report because it does not give tuil
neutralisation but still in regard to
whatever they  have advocated, I
want the Minister here and now, to-
day, in the House to announce that
this will be paid retrospectively,
with full benefit, withous either slash-
ing it down or having a policy to
give it in the shape of bonds. I want
to warn the Government also. 1t
is not simple matter. Here today we
are discussing how the agriculturist
will get his real income for his pro-
duction; we are discussing sometimes
what will happen to industry, how
industry should also function with
the minimum dividend that it is
required for it. And here it is a
question of the Government servants
who, for no mistake of theirs, for no
fault of theirs, are denied their due.
They are now living under conditions
of difficulty; most of these employees
are Class IV employees who are
drawing salary which does not even
meet their daily necessities of life.
I want to say here that it is not as
if you are going to give them some-
thing which they do not deserve. I
have no time t0  quote from  the
Commission’s Report. They have
categorically stated here that the
additional dearness allowance is just
to provide them with a subsistence
wage. And even the Supreme Court
of India, in some of the cases, has
categorically stated that dearness al-
jowance is virtually a part of wage
as regards the lower income slab
veople. That is why I want to give
a warning in this House to the Gov-
ernment that if they do not decide
before September 11 to give the full
benefit at least according to the Com-
mission’s Report then a massive strike

is going to take place in this country
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and they cannot blame us that only
the Opposition people are conspiring
to have a massive strike in this coun-
try. You must have seen in the Press
that even the INTUC which has been
virtually the labour wing of the Con-
gress Party has lent its full support
to this strike. And besides, all the
Centra] trade unions of this country,
most of the other unions also jnclud-
ing Federations like the All India
Railwaymen’s Federation, they have
also decided to join in the strike.
And I can warn the Minister: unlike
during the other strike when the All
India Radio announceq that though
the strike was on, actually the work-
ers were there in the factories, that
the Government servants’ were man-
ning the gervices and that the services
were normally operating, the All India
Radio on that day will be off the air
and will not be there to announce
that the strike has been unsuccessful.
So, I want to plead with he Minister
that you have no right to penalise the
very employees for the wrong policy
that you have pursued; rather, you
will have to compensate today and
have a strong policy so that in this
country the real wage of all sections
of the people will be protected. Tak-
ing advantage of the position that
you are unable to help others, you are
not giving the minimum benefit that
the Commission has awarded. You
are duty bound, morally bound, when
you set up the Commission, to accept
its recommendations. The Commis-
sion has also taken into account the
position of the State Governments
because when you announced the
terms of reference, most of the fede-
rations opposed them because the
terms of reference clearly s+tated that
they would take into consideration
the impact of this additional dearness
allowance on the economy of the
country and also on the State Budgets.
After taking into consideration all
these aspects beginning from the Das
Commission up to the end of this

Gajendragadkar they
have stated, taking all aspects into

Commission,
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congideration, that this additional
dearness allowance should be given.
So, at this hour of the day, it they
do mnot accept this Commission’s
Report or they plead with the coun-
trymen to accept bonds in that respect,
then 1 will again warn the Govern-
ment and the Minister alss that on
September 11 the massive strike will
take place and it will overwhelm the
entire Government. If even then the
Government does not bow down to
the wishes of the people, then a pro-
longed strike also may take place. I
hope the Minister, while replying,
wiil categorically state in this House
that he ig accepting this Report and
that from the next month the Gov-
ernment servants in this country are
going to get the dearness allowance
as has been recommended by the
Gajendragadkar Commission.

THE DEPUTY CHAIRMAN:
Sathe.

Mrs.
Just five minu es, please.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): Madam De-
puty Charrman, the Gajendragadkar
Commission has rightly stressed that
“the problem of rising prices may
pose a very serious danger to the
whole of our national economy un-~
less it is tackled effectively, compre-
hensively and without delay” So,
everybody must feel that this prob-
lem should be tackled immediately.
But we know that giving dearness
allowance in terms of money had not
solved the problem in the past and
that is why we will have to think
twice or even ten times before giv-
ing this dearness allowance in terms
of money. This Commission says on
page 50;

“Tt should enable the payment of
dearness allowance, or at least
some part of it, in kind instead of
in cash.”
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1 agree that it should be paid in kind
and 1 particularly think that the
whole dearness allowance should be
given not in terms of money, but in
terms of provisions. Last year, I
placed before the House a detailed
scheme in which I had stressed the
point that dearness allowance should
be connected with the supply of
provisions and all sorts of other
things. Only the provisions will be
supplied instead of dearness allow-
ance and thereby the Government and
the employees, both, will be benefited.
Now, I would say that the housewife
especially will be very happy if ins-
tead of dearness allowance in cash,
some provisions are given. That can
be worked out. Every housewife is
really eager to get these provisions
every month; she is worried over it
when the prices go up and she has to
sacrifice something. So, the Govern-
ment should give them provisions.
Firstly, we have to calculate the quan-
tity of the provisions that will be
equal to the dearness allowance to
be paid and then every month those
provisions will be given, not even
taking into consideration the rise in
price. This sort of arrangement will
check inflation to a certain extent be-
cause there will be no cash business
Now when the prices wil] fall down,
for which we are ftrying our best,
nobody will agree to a reduction in
this D.A. which will now be paid in
cash as suggested and the employees
will then grumble. When it is paid
in cash, the question of reducing it
does not arise. Also the Super Bazars
and the co-operatives which are being
given lot of grants in crores of rupees
will have a fixed turnover. So from
all points of view, this kind of ar-
rangement will no doubt help the
Government as well as the employees.

Again, one hon. Member referred
to the Plan. I would like to express
one point on that. The Plans should
be considered not in terms of money
to which we are accustomed. Suppose
the Government or any institution is
constructing a road. We are accus-
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tomed to show that so many lakhs of
rupees worth work is being done.
Instead of that if we say that so
many miles are constructed, that will
be better. Now everything is count-
ed in terms of money. The prices
are going up and nobody cares for
it. Nobody looks from the point of
view as to how much is done. There=
fore, we have to change our attitude.
That shoulg be taken into considera-
tion.

I would state another point in a
minute or two. The employees get
overtime. But up till nhow we have
not got any arrangement, as obtains
in foreign countries, by which the
content in man-hour should be cal-
culated. In some departments the
amount of overtime given is many a
time more than the pay the person
actually gets. It is far more than
the D.A. So this type of overtime
should go. The question should be
tackled and should be thought over
further whether this overtime should
be at all paid, If we consider the
work content in man-hours then this
type of working will not take place.

Madam, I have placed these points
before you. I am very much thankful
to you for giving me this opporiunity.
1 would again like the Government
to consider these points.

SHRI D. THENGARI (Uttar Pra-
desh): Madam Deputy Chairman, I
am here to stress that the Govern-
ment should go beyond the recom-
mendations of the Gajendragadkar
Commission. We are not satisfled
with these recommendations because,
in the first place, the Commission has
not enunciated any principle or for-
mula about the protection of real
wage. I do not know whether it is
so because the terms of reference
were rigid. Nevertheless, no princi-
ple or formula has been enunciated.

Secondly, the Commission has fail-
ed to indicate any solution to the
wage-prire spiral. In this respect it
has been arsued bv the Government
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that if there is rise in D.A. or wages,
naturally prices would rise. But the
very fact that without any additional
payment of D.LA. or wages we are
having, after the last raise, a rise of
20 points in the index goes to prove
that there can be price rise even
without wage rise. As a matter of
fact, we are of the firm opinion that
wage rise cannot be held responsible
for price rise, and that wage rise can
be responsible for price rise only to
'fhe extent to which the wage rise is

in excess of productivity rise.

Now, my hon. friend, Shri Akbar
Ali Khan, had posed a very valid
question, namely whether all sections
of population should not be called
upon to shoulder the burden of price
rise. As a casual reference I might
say that while the question is very
valid, there shoulq be justice about
the shouldering of the burden also,
and to ensure this justice it is neces-
sary even in our country as in some
o! the Western countries that there
should be a cause-wise break-up of
price rise and the percentage of price
rise which is due to deficit financing
should be borne by the Government,
whatever is due to profiteering should
be borne by the profiteers and what-
ever is due to scarcity that should be
borne by all the 50 crores of people
including employees. Unless there 18
this cause-wise break-up, it iz nof
possible for us to locate what is the
percentage to be borne by the general
consumers including the employees.
That is what I want to suggest to our
friend. Shri Akbar Ali Khan,

SHRI P. K. KUMARAN (Andhra
Pradesh): How to do all these things.
It is easy to pass it on to the workers.

SHRI D. THENGARI: The Com-
mission has not done justice to the
subsistence leve] workers. As a mat-
ter of fact, we differ from the Gajen-
dragadkar Commission regarding the
definition of subsistence level. In
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view of the prevalent prices, we think
that the economic limit of subsistence
level should be up to Rs. 300, that of
vulnerability up to Rs. 750, while the
Commission has prescribeq thes2
limits to Rs. 150 and Rs. 575 respec-
tively.

Now, these subsistence level wor-
kers must be given full neutralisa-
tion. There should be no compromis?
about this fact. Again, we know
that the formula of a one-year and
ten-point rise creates much discon-
tent among the workers. As a matter
of fart, the period of six months and
a rise of 5 poin's should have been
a~cepted even by the Commissinn.
On account of these facts the emplny-
ees are thoroughly dissatisfied with
the Gajendragadkar Commission Re-
port. Therefore T urge that the Gov-
ernment should go beyond the Report
of the Gajendragadkar Commission
aud do justice to the employees In
general and those on the subsistence
ferel in particular,

Again, to think of deferred pay-
men¢ by making payment in bonds cr
ia any other form is highly unjust
because whatever ig given to him 18
meant to meet his present requive-
ment, and if the payment ig deferreaq,
that meang I will receive the money
in 1980 so that I may satisfy my
nunger in 1967. This is ridiculous.
‘Therefore, all payments should be
oply in cash. There should be ro
compromise even on this point.

Madam, without going into details,
because there is hardly any time for
all that, I must say that ours is n-t
a cost inflation, To say that because
there is increase in the wage bill .he
prices are rising rather is not rele-
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vant to the situatiop obtaining in the
country today. In Great Britain two-
thirds of {he national expenditure :s
the woge bill.  In our country the
wage bill constitutes roundabout one-
third of the national expenditure.

hrrefore,' the analogy of Great B.i-
lain cannot be made applicable o
India. Ag the same time the Govern-
ment of Irdia seems to have made
this a prestige issue. It should nut
be so. 1 remember some of the Minis-
ters saying that they are also as much
public servants as the class IV em-
ployees. If it is so, then they should
not tnake it a prestige issue, and
before September 11, I would request
the Government to come to senses to
see through reason and to do justice
to the employees.

SHRI AKBAR ALI KHAN: What
about State employees?

SHRI D. THENGARI: 1 rememter
a sort of statistics generally given
that if +he Gajendragadkar Commis-
sion is accepted the Central Govern-

" ment will have to bear Rs. 64 crores
more, State Governments Rs, 60 cro-
res more, Corporations Rs. 22 crores
more and local-self Governments Rs.
28 crorss. All the statistics weore
given. The total figure was Rs 174
crores. Butl at the same t{ime T must
say that this is only one part of the
argument We cannot forget tha:
while the Government has come for-
ward with the plea that various mea-
sures are fe be adepted for checking

. the price rise and holding the price
line, we, on behalf of the Opposition,
assure the Government that in case
the Government comes forward with
a comprehensive plan—that is 1m-
portant—to hold the price line, all the
Opposition Parties will extend their
whole-hearted support to the Govern-
ment’s poifecy. But very unfortunate-
ly, the effcrt of the Government in
cheeking the price rise begins and
ends with the throttling of the Cl'ass
IV emplsrees and nothing is don-» to
check prifits, Government expendi-
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ture and other things, Therefore, wa
are compejled o say that if there ,s
a wage-freeze without being preced-
ed by a prfit-freeze or price-free~e
or expendiiure-freeze, then, being
heipless, the workers will unfortupra-
tely have to resort to a work-freezo
and the entire responsibility for this
will rest with the Government and
not with the employees,

SHRI NIREN GHOSH: Madam De.
puty Charman, one of the most pre-
cious lies that are spread about .ni
uttered g4 wnfinitum is that due to a
wage rise, there occurg gz price rise,
If there 1s a general rise 1n the wage
level, there cannot be any rise in the
price level. This is an  econojnic
truth. But economic truths are ot
rather endearing things to the Gov-
ernment and the bureaucrats, They
are determined to pass on the entire
burden of the crisis brought abois
by the crimeg of the Governmen? and
the monopolists to the working eclass
and attatk the working class anq the
people all along the line. That is
why they have come forward with
this proposal that even for DA, a
freeze should be applied. Let us re-
member that there has been a conti-
nuous fall in the real wages of the
working class and the working people
in India, There has not been a rise in
their real wages. In socialist countries,
the prices fall and wages rise. Here
the prices rise and wages fall, profits
g0 up, malpractices go up and tax ar-
Tears mount up to Rs. 500 crores.
This is the blesseq Congress brand of
socialist economy  we are in. Now
why do prices rige? It is known to
everybody, It is because of profi-
teering, restri~tive trade practices.
growth of monopolies, deficit finan-
cing, indirec: taxation and Rs. 4000
to Rs. 5,000 crores of black monev,
All those things are known. The
prices rise not because of the wage
rise.  There are some persons who
want to set against these employecs
other sections of the people, for exam-
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ple, the State employees. They sav
that if for these employees, the rise
in prices is neutralised to some extent
through additional D.A., what would
happen to the other sections of the
people? Let me say this to them. It
the Central Government employees
ang the working class of India can
force the Government and the em-
ployers to fully neutralise the rise in
the cost of living then the millions
of others would be emboldened to
take to the field of struggle and bring
about fundamental changes in the
economic situation in the country. If
this section can be crushed, then the
other sections of the poorer and ex-
ploited people will lose heart and
they would remain in penury for
ever. Now this cost of living index,
of the R.B.I, is a fraud. It never
fully reflects the actual rises in prices
that have taken place. That being
so, nobody will agree to this proposal
for a freeze in the D.A. I suppose
there has been neutralisation only to
the extent of 50 to 60 per cent of the
rise in the cost ‘of living, not more
than that, though it is in the paper
that it is 75 to 80 per cent. Even
that is proposed to be paid on a de-
ferred payment basis. This proposi-
tion nobody will accept and we will
never accept it. We welcome that
the Central Government employees
will go on an all-India strike on
September 11. We encourage them
ang we stand by them and let me
also say .

SHRI MULKA GOVINDA REDDY
(Mysore): Only if the Government
does not accept their demands.

SHRI NIREN GHOSH: that
there will be a general strike in West
Benga] also on that day. Whether
the Central Government employees
go on strike or not, irrespective of
that, there will be a general strike
in West Bengal on September 11.
One of the issues, of course, is the
demand for full meutralisation for the
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rise in the cost of living index.
There are other demands like tood,
more powers for the States and so on.
But this is also one of the demands.
Now this so-called policy of wage-
freeze, income-freeze and divident
freeze, is the notorious policy of the
mor}opolists, the baby produced by the
Indian monopolists and fathered by the
Government of India. And now they
are asking us to be beholden to this
baby, this crippled baby, this adul-
terated child of the illegal marriage
of the Government of India and the
bureaucrats and the monopolists, No-
body will accept this atrocious thing
in Indian life. So this is an absurd
thing in economic life which they are
preaching. There can be no check on
dividend. They say that due to a
wage rise, there will be a price rise.
Why not hold the price line? Then
there would be no talk of compensa-
tory allowance. Hold the price line
angd the problem is solved. If you do
not hold the price line, the prob-
lem is there. You cannot hold it
because of this policy of inflation,
deficit financing, robbery and exploita-
tion and division of the produced
wealth to, of the country in favour of
the rich. That is the accepted wea-
pon that is wielded by the monopo-
lists, and this Government serves the
monopolists; and the bureaucrats go
on aligning with them; they never
think about the people but only
about the top sections or echelons of
the society whom they serve like
servants. So this is the position,

THE DEPUTY CHAIRMAN: Please
wind up.

SHRI NIREN GHOSH: If this posi-
tion continues and if the Government
wants to push through this, then let
the working class strike rock India
from one end to the other in the
coming days because on this very
thing, the course of future events
wil be determined. If they succeed
in passing the entire burdens brought
about by them on to the working
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class and absolve the capitalists and
if they allow them to run amuck
and do whatever they like to our
economy ang cruelly increase exploi-
tation and suppress the working peo-
JPle, we would like the working peo-
ple to meet that challenge with a
series of mass struggles throughout
India and fight the Government on
this score. And the entire country,
1 hope will stand behind the working
class and the working people in their
just fight.

+ 1

THE DEPUTY CHAIRMAN: Shri
T, V. Anandan. Five minutes.

¢

SHRI T. V. ANANDAN (Madras):
Madam Deputy Chairman, this is a
legacy handed over to the Indian
Government by the Britishers. In
1940 3 court of enquiry was appoint-
ed and the question of dearness al-
lowance came into this country, and
the competition between the wage
and the price is going on and continu-
ing. Accordingly, Madam, our Gov-
ernment appointed the Second Pay
Commission and when the recom-
mendations of the Second Pay Com-
mission were about to pe implement-
ed, there was an uproar in the coun-
try, and in the Parliament, the then
Prime Minister and the Home Minis-
ter came forward to say that the
First Pay Commission shoulg be
treated as a high-power body and its
recommendations should be treated as
-an award. This was on the 8th July,
1960, if I am correct, and it is on re-
cord. There was another statement,
Madam, made by the then Home
Minister, the illustrious father of the
Minister of State for Finance who is
going to reply to this debate to-day.
He also said that if the prices increase
by 110 points over a period of 12
months, the Government would come
forward immediately to give 50 per
cent additional dearness allowance
and the balance 50 per cent would be
referred to an arbitrator.  Accord-
ingly, this Government appointed the
Das Commission body and that body
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also recommended a formula which
this Government has frustrated or
rejected. Thepn came gs an arbitrator,
the Gajendragadkar Commission who
has made his recommendations, ab-
though the recommendations are not
weel-received by the working classes
of this country because he has
touched on all the points which had
been thrashed out by his predeces-
sors, eminent Judges of the Supreme
Court and High Courts. Mr. Gajen-
dragadkar, who was also a Judge, did
not care for the verdict of those pre-
vious Judges. He had his own views
to recommend, taking some fringe
benefits which have already beea
taken into consideration by the First
Pay Commission, the Second Pay
Commission and the Das Commission.
He has taken all the fringe benefits
and recommended a deneutralisation
to the extent of 5 per cent, which is
not a good recommendation at all.
Although the employees have not
welcomed this Tecommendation, the
representatives of the Centray Gov-
ernment employees demandeg the
imriediate implementation which also
was rejected by the Finance Minister
but subsequently it is encouraging to
find that the TFinance Minister has
come forward to accept the recom-
mendations with certain amendments
here and there. It should be imple-
mented and implemented immediate-
'y. There is no question of deterred
paywent at all, unless and until an
Ordinance iz promulgated to-day to
control the prices in the country.
After that, if the Finance Minister
comes to discuss with the representa-
tives cf labour for a deferred pay-
ment or any such thing, it would be
a welcome feature in the country to-
day or else, it will be very difficult
today berause of the conditions that
prevail in the country when the wage-
earners do not{ have a normal time.
Therefore 1 suggest that the Govern-
ment should not discriminate bet-
ween ihe Central Government and
S‘ate Government or between the
private and public sector. The work-
ing classes are the backbone of a
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couniry. The progress and welfare of
a country depends upon the working
classes. 1f the working classes want
to destroy the Government or the
country, ttey will destroy. Let not
history repeat. Therefore still I
have a hope for the Finance Minister
to come again to the representatives
of the Central Government emplo-
vees and have a discussion with them
and prior to that an Ordinance must
be promulgatedq in this country to
control the prices. Then if he comes
to seftle with the representalives, I
think there will be ways and means
found oui for the vexatious problems
of D.A. being solved,

Another point I would like to
make is this. On the 2nd October,
1967, the anniversary day of Mahatma
Gandhi’s Birthday, I would like the
Central Government to take the ini-
liative or the responsibility for cater-
ing the essential commodities to its
servants so that the competition bet-
weeq the price and the wage would
end permanently and there will be a
stabilisation of the economy of the
country.

That is all that I would like to say
and I think the Finance Minister will
consider these points.

sy Jaat wey fag (fER): WAl
Sugwfa  #EedT, A WEME WY
&7 GETH TAAT WA qAr qEr g
T ) gw el ¥ faae w3 far
s | SAfRREET ¥ § o aue
10 a6t & T AFQ F W TIH§
iy § o g fF wEmE w9 o
WA W FaATEl &1 R atg
¥ ofz o & fre a® ¥ o
fewmr #1 IgAfAT FTO & )

TEATE T gA AW ¥ 9 § 95
3T 9o FIXH 1940 ¥ 99 FHOA9T
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TNSE & w9 ¥ 9w gwn o) fER
1942 %o ¥ 47 FIRWT TANEH X
g # AgmE war for wm e
TS W 7 7749 5747 | K 1944 %o
H 9 QASE FH &1 AT S9AT IF
qr ATt F war feur @0 1946 %o
¥ ugell T w997 N 1947 So
§ ooty FE @) wE 1947 § el
F FRE A O T § waR A

qEAl ¥ FHE & gAY Wy ag FYr war
for TR AENTE AT Tar famr wrew av
HA FT WS TG T ATFT qEHT
¥ FHET A, B T HfAwH ¥ FTHC A
A ¥ &3 % 3@ 9% F faegm AwSR
X far, fowr w7 far | 9k &4
g At &1 daw gwEw @
NeFwE F fad, g9 arafas smaeHT
# T & far, wgms ¥ o feena
F far mrd wr [ oIEd )
T TF & 1948 | AW o FIWQ TG
afeT e A ARSI A9 SewT
I 1949 H A #7 FIAA A TGT
fee TEe ¥ S § WY geiE ueEe
FEATEATA B AT & o Sa% qATEs
I 9T T qgT FT & 10%o WIT
5%o0 SPMATTAT | ST 18 1952 Fo T
ST TN TR FI7 | I FALY
# feate F wanfaw wrnfat & Agatd
W & 50 T JuT g & fay
a0 &% 7 H A for o aw |
FHATL AFEIAT FIQG 7§ HIATS AT
3™ % (@0, 397 G gare T & g
HT 95T AR F G IF 1957 4
T G F TG 7 g
w1 difed faar @@ 1957 # @ daw
TN, 3T Y wfwww dsmr war
IAH 1959 ¥ ToAr foqd & 1 3aR
Wt Fg1 fF wEgmE war Qge 3wy w2
T FIA &, areafaF wIgq, IRAfaw
QA B AT FI FTOF f€IRT &
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O AT § §afery wgnrs s W7 Ay
I TAT 10 ®o TR 20 ®o HIME
o & w7 ¥ fawrtar & afsw &
ATIHR FqAATSH, AW AT & 7 1959
¥ ydT ¥ wiwm & foOe & &
q% TF 99 aF AT 39 e &y
AT T R a1 W), 99 1960 F
qATE WE A 11 W 12 9@, ¥
A9 A TT Y, 12 T TF ¥ AR
AWM F IET FEAIfAT ¥ gEa ]
¥ war § fF < I ¥ 9y 99
FTATT FT THAT AT, AfFT I IF
WA F IR @R ¥ 39 fOE A
HAT /T AW /41 | 9F 91”1961
o A 5 §o AT 10 To g I T
fre 1963 A s 1 | fFT 1964 &
e ¥ Sifeew ugo o Ty A AT
ESEEIESIC B Tl I ol
godt 0d F w51 T wgard 99 #1
Trwar, fears Fean, saedEd g,
wfem & T ol @ 1 W IR
fawrfar &1 o guv fawfor 4 5
T ¥ FH 70 To AR wux ¥ wfas
1200 To TF 9T AT HT AZME =T
faemr anfgd | oI 7 39 fae &
AT | fRT A, 1965 ¥ AR A9y,
1965 ¥ S/@ ST #I F1A9 I7, TH
- K& 155 165 fag R agar Ay a¢-
* T A TEATS W T FGTIT AR Sy Uy
F1 fawrfear & wanfas §e a<de Agars-
© gue AE e T 99wty T v
- ar 3 T ATEY A fawfw & At
g Sfawq AEaRses w3 @ ar
mfvea® IBWT I WX JF wfaeaT
| ¥ wY ¥ 9 o TR wHve der
T 26 SETS, 1966 & |

6 P. M.

THFNEHT FHAT % AT ST HTH
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Ievwa § vaw w@ Tar § fe gewr
o w31 ¢ fr ag s fawifar w9
g fawrfort &1 fowww, 9w,
ST ALHL F GITT T 4T 7897 7
( Time bell rings) T@A WMF FOHT
EfE At W 9T F A ¥ aN F7 7
gfiwfeT sraar st goT frr o,
agq fear sy 1 w@A faar W ?
Feqfel q Fa1 TET T AR qE
#1 A Fmr § & F 7 www g §
geggl § 39 e & f1or9, 39 3a9-
arar, Al T T owm [EEE w5
FEAF IR FAIAICF FqE g
agfn 3@ fi & & agq sona awgee
g §, FAA Y aga s AR
7@l &, wifs ag f g ol | 2w
fediE & w1 ot T | 5@ Qe A et
qTq AT F g€ TET AZARIAT T
q1q FEI, FAY 90 TWEE § 24 qHE
FEATRAAT Y TA FA T 2, @
a9 TN & 70 ®o & 1200 To aF
WEATE 9T T AT a1 Fgr ) gAN
70 ¥ ¥ 449 To W
fRL AR | 499 T 3qF I1F 575 To
R A TG AR | T AT § TG
a1 AT § e TE § 1 A, 7 a9g ]
f feate faga™ & arg 91 30 & #4-
Fifeai & gawr fatg faur | few
Tg G GAT Sqry w4 ¢ fr 0F
i foawr favg 50 arg ¥ se¥T
aAYT S AT 9TAT § | 7R, FHAAT
F 4 FET 9T W g, Hifr 9%
st vy 5 fawifad § § fawifad
FHATET & 719 712 | fad vg qrfaw
g § 39 FwwE T g aqaw fr
g, %€ AW & A W | gL a1
famrey &t oTaaT § ave T IAT ]
MT wgar & 5 3FF ez £7 et
[T TE &, g0 IFE I¥eT w3 | F wgA
agdl § ..., ( Timebell rings)
FRN AT ATz nEA FTIATE L A
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3T F1gqr § f& qIHIT F1 A7 WS
e qrer qrd s fe fasga arfae
THECH FT AT g, a8 TFAETA W R,
famrfear agr &, ga 9% ST agy 34T
arfey 1w wRT fx FfE wgmE ww
g oTaT & zafayr agmd 9 o g,
Star FFAH T FJT & ATor qT AGATE
wHT 78 7 @ & a1 A AgaTs a3 &,
wale 48 § f s agms a8 & a9
AT qgaIe WA TFA KT AW FW
& 1 d9y fegfg ¥ T WL F 34
fedie &1 q¥ w1 g A0 Agr fear &
B & @AY 9gd T3 @I AT @I R
11 famea w0 ¥ saaifat q
qeaTe &1 Afeq fAT 1 1960 H
gIATA g3 A W10 TTo dTo Fo HTo
§ faora fegr gr, afsT 5197 1967 FY
geaqme  A;rEo U0 Zfo Jo Hio Y
FqdT FT @I g | 4§ T X §1%
foraraz & fx ga are ofz 37 weaw an
& waaried £), werT T & AN &0
gy 1 Fifgw & uFT I 1960 F
waTeT wAR fegfq far grgaar & ...

gyewmafy 0 Trd wfET
sy it w1 < 31 e =i

guaanfa © ga fyds w7 9 F
far 81 .

st & wra Teg @ & faaz
gadY 2 ¥ ar gw 39 9 faa 1
# @ra-grer OF FIT T FIAT ATIAT E
fir <rom ATl @7 o "t G R
fa I oy dzx & qarfas dgarg war
fear g | W A" H 9P g9
fE ¥ sfavE 7 ¥9 38 WK
41 9T g7 qoat 7 g7 A1y fawrfoer
Y 2 5 gex W1 TST & WEATE WA
§ # feadfed agf g =rfgy
Ry g # & {6 CF AT
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faaed s7ar 3 f& ag ga fead &1 a1
F MY T G 7wy v iy
F 3@ ¥ T oAgmE war | E fAy
§7g ITAC L\ ANT T A7 AL HTAL ]
A 11 fadeaT F1 @18 2w F AFQ
RHFA ¥ AR I AT B, A F
IFH I g I F, AR [T AL
amg g ater & 3aFr ardd ®1 AT
fedzrd ATH1T 87 Zir |

SHRI D. L. SEN GUPTA (West
Bengal): Madam Deputy Chairman,
in the British days whenever there was
a commission we used to say that it
was just to kill time and that the
Government did not mean anything
serious. But that should not be the
attitude in free India,

[Tre VicE-CHATRMAN (SHrRI AKBAR
ArLr KHAN) in the Chair]

If this was the attitude of the Gov-
ernment that they are not in a position
to pay any dearness allowance what-
scever, then where wag the necessity
for this Commission that they had
appointed? If the Government is not
in a position to honour the verdict of
the Commission, what was the utility
in requisitioning the services of an
eminent man like Shri Gajendragad-
kar, a former Chief Justice of India?
Why was thig big show made? Why
this farce? I would candidly say that
it was an ‘insult to the ex-Chiet Jus-
tice, Justice Gajendragadkar and it is
an insult to the Central Government
employees, to both. When the em-
ployees are hungry they are already
agitated. But if you joke with that
hungry man he becomes furious and
you hmve really provoked the Central
Government employees by these dilly-
dally moves, saying they can have
something one year after and now they
can have bonds and so on. They have
been provoked to go on strike. This
strike will have the sympathy and sup-
por{ of the whole country, whether at
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the Centre or in the States. I do not
think that any right-thinking person
in the country whether he is on the
Treasury Benches or on the Congress
side or on the Opposition will for any
reason say that this strike is unjusti-
fied. A strike is the last weapon in
the hands of the workers and if this
last weapon is not exercised in a
situation like this then I say there
will be no better situation for a strike.
This Government wants these people
to wait. Why and how long? I want
an answer from the Minister of State
in the Ministry of Finance, How can
they waijt? Was there any margin in
their wages to enable them tg wait?
Do we not see the rise in the price
index? There has been a spiral of rise
and the Government has taken no steps
to control ift. They ought to have
understood the implicationg of the rise
in prices which in its turn leads to
wage increase. They did not under-
stand it. They did not foresee it. So
they have no right to sit on the Trea-
sury Benches., When things came up
to such proportions, when they reach-
«ed a serious magnitude they appointed
this Commission. The employees, very
Joyal servants of the Government, took
it in all seriousness and waited. They
-waited patiently. They showed their
loyalty to the country and that was

. the cooneration that they gave to the

1

Government, Afterwards this Com-
mission came w@and the Commission
gave its Report, They were dissatis-
fied. Still they did not give up their
patience. Now they are told the Gov-
ernment has no money. Who is res-
ponsible for that? Are you responsi-
ble or the employees? Where has all
the money gone? You were taking,
huge sums of money by your taxes.
You were not taxing those who ought
tc have been taxed. You have not
unearthed the hidden gold from the
hoarders and in spite of the Gold Con-
trol Orders you have not stopped the
smuggling of gold. You have not
stopped profiteering. You have not
checked the monopolists. What justi-
fication or face have you to tell your
employees to wait? Why should they
-wait? I know the hon. Member Shri
Akbar Ali Khan put the question, not
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the Vice-Chairman, Shri Akbar Ali
Khan, to Mr. Thengari and I will ans-
wer it. Mr, Vice-Chairman, have not
these Government employees already
shouldered the burden of the nation?
They have shouldered much more than
their share. You will be pleased to
note that in the mercantile firms in
West Bengal, in Calcutta under the
old scheme of the Bengal Chamber of
Commerce, today a clerk who gets
Rs. 100 basic pay geis a dearness
allowance of Rs. 215. That is accord-
ing to the old Bengal Chamber of
Commerce Scheme. It neutralises 90
per cent of the increase in the cost of
living. There scheme is that for an
increase of 180 points in the price in-
dex, taking 1939 as the base, there is
90 per cent neutralisation. For every
10 pointg above 180 there is a slab and
at each slab there is a 5 per cent rise
in dearness allowance,

They will get Rs. 100 as D.A. when
the price index is 200 points. For
every ten points slab, from 180 to 190,
from 190 to 200, they will have 5 per
cent of the basic pay. In other words,
a clerk with Rs. 100 gets Rs. 215 as
D.A. Now, what do the Government
employees get? I put this question;
not even half of it. In West Bengal
Government employees and other
employees, do not get ful] neutralisa-
tion. The Birlas have a paper known
as Capital in which you will get every
month the price index of the middle
class employees

(Time bell rings)

1 will now only refer to two judg-
ments. The Supreme Court of India
in deciding the case of the clerks of
the Calcutta Tram Co.—this is a re-
porteq case, reported in the All India
Reporter, Law Jaurnal, etc.—held that
it should be the goal, it should be the
attempt to give full neutralisation to
the working class in the lowest cadre
because they get only a mere subsis-
tence wage. Unless there is full
neutralisation you will find one day
that their subsistence is reduced be-
low the poverty line. There are cer-
tain concepts in the industrial fleld
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where there ig mention of subsistence
wage, minimum wage, fair wage, liv-
ing wage, wage below the poverty line,
etc. All these are there. Now in the
case of these Central Government em-
bloyees unless there is neutralisation
at least to the extent that has been

recommended they wil] be below
poverty line. Mr. Gajendragadkar
himself in annther case of Shaw

Wallace and Co, says that an industry
which cannot pay the minimum wage
has no right to exist. T give that com-
pliment to the Finance Minister that
they have no right to exist unless they
can pay the minimum wage, It is not
my observation; it is not the speech
of a member of the Opposition. It is
a quotation from the judgment of the
Supreme Court of India by Mr. Gaj-
endragadkar himself in the case of
Shaw Wallace and Co,

Only one word and I finish, If there
is complete deadlock, if the Govern-
ment employees strike, if the P. & T.
staff strike, if the Telephone  staff
strike, will the Government have any
moral justification to continue in
office? If these people take up the
challenge, if the Centra] Government
employees take up the challenge they
should resign on the same day. Other-
wise they will be betraying the cause
of the people, betraying the cause of
the nation and betraving the cause of
even the Congress Party which has
sent them here. Mr. Vice-Chairman,
they have no right to play with the
life and pbroperty of the nation as a
whole and its normal day to day life.
Either they should .settle this by the
11th September or they should resign.

SHRI GULAM NABI UNTOO (Jam-
mu and Kashmir): Mr. Vice-Chair-
man, Sir, the question before this
House at present is whether we should
adjust the pay of the Central Govern-
ment employees with the rising prices,
While discussing the issue we should
be dispassionate and no politiecs or
moral questions shoulg be brought in
because it is purely an economic issue,
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This question wag posed before the
Pay Commission in 1957 mnd their
answer to it was:

“We are unable to support the
view that this should be done irres-
pective of the situation in which the
prices rise or of the  broader
national requirements”

Sir, every question has two aspects,
whether we should do it, whether we
can do it. I realise that between the
rising priceg and the wages of the Cen-
tral Government employees there 13 a
wide gap in belween und we shouid
try to fill it up. Now if we do it, what
will be the economic repercussions?
The Pay Commission while discussing
the principles of D.A. observed:

“The process would defeat the aim
of compensation, retard the invest-
ment programme and lead to a
serious dislocation of the econemic
development effort.”

At present we have to see, if we accept
the recommendations o¢ the Commis=
sion and give them this D.A., whether
it will compensate the Government
employees and whether it wil] not
have an adverse effect on vur ecuno-
my. I feel that even if we allow
them some D.A. now it would not
compensate them because the rising
prices are so high, the gap between
the wages and the prices is so wide
that this small allowance will not
bridge it up and it will not satisfy the
employees. It will only add to the
spirél of inflation. The Government
has to consider this question purely
as an economic issue. While consider-
ing the grant of D.A. the Government
has to take into consideration the eco-
nomic situation in the country, the
failure of the crop and the adverse
trends in our trade. The failure of
the crop is quite evident all round 1Ehe
country. The agricultura]l production
is so low and the prices are rising so
high that we cannot even fimagine.
The adverse trends in the trade are
seen in the fact that due to devalua-
tion our exports instead of going up
have actually been reduced in quan-
tum. Therefore the present economic
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situation from the broader national
perspective 1s such that we have to
judge thig 1ssue quite dispassinnately,
calmly and cooly without introducing
any politics or moral 1ssues 1nto 1t.
I feel that 1f the Government decides
to give DA to their employees now
it would only add to the inflation fur-
ther and at the same time 1t would not
compensate the employees either.
After all they are only a tiny com-
munity If we allow the inflation to
grow, we will have tp think about
the vast majority of people in the
country 80 per cent of whom #are
agriculturists We will have to see
whether they can also bear this brunt.
This economic crisis every one has to
share We are not to protect only a
particular section of the community
and allow the rest of the country to
go to dogs. That should not be our
attitude while discussing the DA.
Commuission’s Report

SHRI P. K KUMARAN: Mr. Vice~
Chairman, yesterday I found a small
cartoon in the Times of India It was
written —

“I made a proposal for dividend-
freeze, price-freeze and wage-freeze
and my package plan will take the
country out of the present crisis and
I am going nbroad to examine my
proposal.”

The picture was not that of Mr. Morar-
j1 Desal, but I was reminded of him on
seeing, the cartoon. I find he is not
here now He did make a package
proposal The first 1s a dividend-
freeze. Let us examine what 1t 1s
The income of a shareholder of a dir-
ector 1n a capitalist firm, “who gets
thousands of rupees as salaries, per-
quisites and other things, his profit or
dividend 1s to be frozen Suppose a
man gets a monthly income of Rs 2
lakhs or Rs 3 lakhs or Rs. 4 lakhs or
he gets yearly an income of Rs. 50
lakhs His dividend 1s frozen for a
certain period How 1s his Iife affect-
ed? Mr. Morarj: Desai has very ciear-
ly stated that the frozen amount will
go nto reserves and he will be able
Yo utilise them. So, this dividend-
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freeze or profit-freeze has no meaning,
It does not affect anybody. It 1s only
to fool the poor worker.

The second 1s the wage-freeze, Very
Tecently, on August 11, Britain com-
Pleted its period of freeze and I think
there 1s better financial descipline in
England than in India. In their re-
bort they have clearly stated that the
wages remained frozen, while the
bPrices went up merrily. That 1s the
experience of Great Britain, which
ended 1ts freeze policy on August 11.
I will challenge the Ministry whether
they can control prices in India, un-
less the Government take over the
financial institutions in India. Unless
they contro] the credit supply posl-
tion, they cannot control prices. That
also 1s calculated to fool the innocent
beople of India.

The third 1s the wage-freeze How
are they going to freeze 1t? The present
wage gtructure of the Centra] Govern-
mnt employees 1s based on 1949 pr.ces.
If 100 15 taken as the base jn 1949
today’s index figure 1s 206. If the
wage 1s to be protected, 1f the real
income ig to be protected of 3 Class
IV employee of the Central Govern-
ment, an employee of the Railways
or P and T or in this Parliament even,
he should get Rs 140 minimum But
he 1s now getting only Rs. 117, includ-
ing DA, which you are paying up to
165 points, Now, that is sought to be
frozen It 1s in this connection the
Gajendragadkar Commission’s Report
comes into operation.

Now, when the Gajendragadkar
Commission was appointed, many
Central Government employees’ orga-
nisations correctly said: “We do not
approve Because of the {erms of
reference given to it, we do not want
to participate 1n it” Some of the
organisations did participate and later
on they told us that they had made a
mistake When the Report came out,
the INTUC and even the All India
Railwaymen’s Federation found out

-
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afterwards that they had committed a
mistake. This Report has done two
damages. It is an accepted definition
of “dearness allowance” that 1t is a
device to protect the real income.
That was accepted by the First Pay
Commission. It was maintained by
the Second Pay Commission and the
Das Ccmmission also did not tamper
with that definition. But the Gajen-
dragadkar Commisgion has done
damage to it. He says that it is a
device to protect the subsistence wage.
So, the damage has been done to the

dearness allowance or the wages of
the working-class as a whole.
Ancther thing is he has slashed

down the rate of compensation. The
rate of compensation, which was rang-
ing from 90 per cent to 55 per cent,
according to the Das Commission’s
formula, has come down to 25 per cent.
Now, a class IV employee in the scale
of Rs. 70 to 109 gets 90 per cent com-
pensation according to the Das Com-
mission as well as according to the
Gajendragadkar Commission. Even
then, the compensation is Rs. 6 at
Rs. 70. His 90 per cent has a ten per
cent erosion in the wages. An =m-
ployee who gets Rs. 109 also gets
Rs. 6, If you calculate it, you will find
that it is 55 per cent compensation, It
is cheating. Many people do not tea-
lise this. Ninety per cent compensa-
tion for Class IV is accepted, but
ninety per cent compensation is only
for one who gets Rs. 70. A class IV
employee remains class IV till he gets
Rs. 110. Like that for employees in
the Rs. 400 scale Rs. 14 is given
as compensation, i.e. about 35 per cent.
Now, that has been slashed down to
25 per cent. That is why the emplo-
vees say: “We do not want to accept
this. We reject this formula.” Their
demand is cent per cent neutralisa-
tion Now, instead of accepting this,
the Government have come forward
with a formula, which they cannot
implement and which if implemented
in toto means a wage-cut to the ex-
tent of, say, 55 per cent for the Cen-

[ RAJYA SABHA ]

Discussion 4686
tral Government employees as a
whole. It is this wage-cut which they
want the Central Government emplo-
yees to accept in the name of society.

Now, in this period production has
gone up. Increase in production has
never meant any increase in wages.
The other day there was a seminar In
Madras where Mr. S, L. Kothari and
those big industrialists participated
just to say that it is the wages which
are pushing the prices up. They want
us to believe that it is not the horse
which is pulling the cart, but it is the
cart which is pushing the horse. Are
we to believe it in this period? A lot
of money is spent on articles. Edi-
torials are being written in the na-
tional papers taking a stand which is
incorrect and the working-class are
not going to accept it. Shri Morarji
Desai has clearly stated that the
amount required for meeting the ae-
mands of the Central Government
employees is only Rs. 30 crores. The
rest is for the State Government em-
ployees, local board employees, muni-
cipal employees and the private sector
employees. He hopes that the capita-
lists of India will give more dearness
allowance once the Central Govern-
ment has accepted it. The burden on
the Central Government employees
has increased. If he accept this wage-
cut he will be doing a disservice to
the private sector employees also. So,
the Central Government employees
has correctly decided to resist the de-
mand and go on a strike on September
11. Now, what is the via media?
There is a formula according to which
they are up till now paying the bank
employees, viz., the Reserve Bank
employees, the State Bank employees,
Even the private commercial banks
are giving DA according to that for-
mula. Why do you not propose that
to the Central Government employees?
Even the Gajendragadkar formula is
bogus. It does harm to the employees.
Even in the Das formula, he did not
do them justice. That is why we are
-BSIBIINAU U0 J1ad jusd Furpurwap
tion. There is a via media, Why do
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you not propose this? We are already
paying the Reserve Bank employees
accordingly. That is in vogue. So, I
hope the Minister and the Government
will take steps to bring about a settle-
ment with the Central Government
employees.

They have already organised a Joint
Action Council. If there is no settle-
ment, there will be a strike in this
country, not only of Central Govern-
ment employees, not only employees
of the public sector undertakings.
Even in the private sector, even in
private factories there will be a strike.
There will be a real “Bharat Bund”
on September 11 and even then if the
Government do not come to their
senses there will be an indefinite gene-
ral strike towards the end of this
year. .

SHRI N, R. MUNISWAMY (Mad-
ras): Mr. Vice-Chairman, initially my
aftitude to these reports is in favour
of seeing the recommendations imple-
mented., The only question is whether
at this juncture, in the context of the
economic development and the reces-
sion, we will be able to implement
them. Nobody has so far cast any
doubts about the question of imple-
mentation Nobedy has said anything
as regards the bona fides of the Gov-
ernment. The Government is eager,
as anyone of us is, to implement it.
The only question is whether we are
in a Dposition to implement it.
If we are to implement it, according
to the Finance Minister’s estimate, it
comes to Rs. 175 crores. Then, there
are various categories of employees,
piz., Central Government, State Gov-
ernment, municipality, the public
sector, the private sector and
a host of others. The private sector
employees may also clamour for an
increase in their wages. So considering
all these things, it looks ag though we
will be injecting into the eccnomy a
sort of inflation. When inflation is
there, the prices will certainly again
go up from what they sre now. So.
this is a vicious circle. With a view
to seeing that the employees are able
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to meet their requirements, we give
them money. The moment they get
the money, they spend the 1noney.
When they begin to spend the money,
the prices automatically rise. We
have seen that even in respect of ve-
getables and other things; their prices
have been gone up very recently.
Therefore, it is a vicious circle. If we
do not give them money, they suffer.
If we give them money, the prices
rise. Whatever they get by way ot
dearness allowance is being spent.
Thereby the utility is nothing. There-
fore, adjustments are being negotiated
by the Ministry concerned. I hope
the leaders of the parties would see
that some workable solution is arived
at. It is not a question taking a pound
of flesh, that they could pay in cash
now and now alone. By so doing they
are not helping themselves or helping
the country. I can only say that there
is a way of getting out of this matter.
For example, Rs. 175 crores we have
to put in by way of meeting the de-
nand. They can be asked to receive
it by way of bonds—for which there
is opposition; they do not like to re-
Geive it in bonds. Or to make it very
attractive, I can say that Government
Can offer a higher rate of interest, In-
Stead of 3 or 4 per cent, they can give
6 per cent, and it must be made paya-
ble, say, after three or four or five
years. So this will be a compulsory
Saving on their part and they can get
it with a higher rate of interest later.
It is an attractive proposal for the
employees. Whatever amount they
will get with retrospective effect,
about Rs. 200 or Rs. 300, they can get
it with interest also. It shall not be
3 per cent or 4 per cent, but I wish as
4 special case that it must be 5 per
Cent. If you do like that, I am sure the
employees would agree to this. This
Can be done instead of making offers
and counter-offers and not coming to
a settlement,

Then there is the strike threat which
is supposed to take effect on the 1lth
September. Many of the friends who
have offered their suggestions wane--
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ted that 1t should fructify They wan-
ted the support of the people 1 doubt
whether they would get th2 support
of the general public 1t may be
that a certain section of the people
may {ry to boost 1t up After all 1t 1s
not a general strike, but it 1s a token
strike Even 1if 1t i1s a token stiike for
one hour, the loss that it may entail
i terms of production may run into
crores of rupees Instead of seeing
that the economy developed, 1t 1s no
use putting a stop to that Like that
We are now conducting our affairs
by strikes alone There are several
types of strikes, stay-in-stiike, go~
slow, gherao, and so on These are
days of strikes, and the Government
administration 1s being conducted by
holding of meetings and conferences
and what not These are days 1n
which we are not doing anything If
we really want to see that the work-
ers and employees jJoin 1n runnmng
the Government, they must also be
satisfied The Government must find
out their real difficulty and find a
solution for 1t and they must imple-
ment 1t When they are unable
to do 1t and when they want to do 1t
in a different way, we must co-operate
with them, with the Goveinment

With these observations, I only re-
quest that the threat of stiike they
are contemplating on the 11h Septem-
ber may be suspended, and I am sure
the leaders will call 1t off

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
C PANT) Mr Vice-Chairman

AN HON MEMBER
nutes?

In five ma-

SHRI K C PANT 1 would not mind
1f vou gave me no time, but 1 thought
perhaps you would be interested

1 have lListened to the debate with
the care ang attention that it deserves
But I must frankly say that I am
somewhat disappointed by the spee-
ches of friends opposite because I had
hoped that on delicate issue like this
which 1s not yet closed, oa which some

[ RAJYA SABHA ]

Driscussions 4690
kind of talks may go on thev would
take a constructive line Instead of
that, they had consistently threate-
Ted the country with a strike and so
Oon 1n uttar disregard of the <erious-
Ness of the economuc stuation which
they themselves underlined That 15
something that causes disappointment
Even on a serious issue like th.s there
Was not a more constructive appreoach
from their stde I had hoped that they
Would have utilised this occasion to
build bridges as far as possible, to the
axtent that some of them still remem
bered the art of building bridges,
and to find some constructive way of
Inding a soiution for a difficuflt situa-
tion But instead of that, they chose,
frankly to make political capital out
of a difficult situation I can only say
that I regret this

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) After hearing
you they may reconsider.

SHRI K C PANT I hope they do.
I have not lost hope

SHRI K CHANDRASEKHARAN
(Kerala) May 1 know whether Gov-
ernment have got a constructive ap-
proach towards the Gajendriagadkar
Commuission Report

SHRI K C PANT Some of the
speeches have been very constructive
Like that of Prof Ruthnaswamy, and
I think they deserve very careful con-
sideration So far as the other
speecheg go, many of the friends ap-
peared to differ on their own assess-
ments of the Gajendragadkar Com-
mission Report, and many of them
wanted the Government to go be-
yond the Gajendragadkar Commuission
Report Yet in the same breath they
object to the Government having any
reservations 1n 1mplementing the re-
port When they themselveg have
reservations about the report, how can
they object to the Government also
having reservations? They have re-
servations of one kind, and Govern-
ment have reservations of another
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kind. What is right for them should
be right for the Government also. I
do nut see how they can object to
that,

SHRI D. L. SEN GUPTA: I cannot
hear your voice,

SHRI K. C. PANT: My voice will
be heard if you have patience. Per-
haps you would not like it but you
will hear it. So far as the Govern-
ment’s hasic approach to the Gajendra-
gadkar Commission Report is concern-
ed, that has been spelt out by the De-
puty Frime Minister in the course ot
his reply to the debate in the other
House, and 1 have nothing to add to
that, Basically the approach is that
Government certainly regardg the re-
port with the respect it deserves, and
apart from certain reservations Gov-
ernment is not going to reject the
report; certainly not. In fact by and
large it is accepting the recommenda-
tions. So this attempt to create nan
impression that the Government is
rejecting the report as such is not
correct. Mr. Dahyabhai Patel also re-
ferred to this. This is not a correct
impression at all. Many hon. friends
have raised the point that there should
be no erosion in the real income vof
the workers. That is a very real point
to be considered—whether any benefit
that you want to give to the employ-
ees today does not get eroded quickly
by rising prices—and it is really in
the context of wanting to give real
benefit to the employees and not mere-
ly to play on their sympathies that
Government is even taking the bold
and courageous step of looking at the
problem in its entirety of trying to
correlate the price angle to the wage
angle and of trying to see if one can-
not find a way out of this spiral that
has overtaken us and ensure that the
benefit that accrues to the employees
is not ephemeral or unreal. That isa
very real issue that has been raised
and I welcome that the issue was rais-
ed because that really is a factor
which all of us have got to consider
when we examine this problem. There
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is no denying the fact that the price
rise has been causing us concern, but
I do not know if Mr, Banka Behary
Dag was quite right when he referred
to the last twenty years in this res-
pect. If he looks back at the price
rise in the last twenty years since
1947, he will find that the price rise
has been moderate and well under
control right up to 1962,

I think on an average the prices
have gone up by about 3 per cent per
vear. So it is not as though under the
system of planning which we had
adopted, the prices ran away with us
wrder normal circumstances. That
was far from the fact. In fact, the re-
gulated increase of prices at that stage
was a part of our planning process.
We had accepted that

SHRI D. L. SEN GUPTA: I chal-
lenge the statement. It is wrong to
say that it is 3 per cent per year.
Now it has gone up to 40 per cent.

SHRI K. C. PANT: I am not yield-
ing, .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No interrup-
tion,

SHRI D, L. SEN GUPTA: It is not
a question of interruption, I am telling
a fact.

SHRI K. C. PANT: I am making a
statement with full responsibility. 1
hope, if he looks into the figures he
will realise that from 1947 to 1962....
(Interruptions) I think he will be
patient. He will realise

SHRI BANKA BEHARY DAS: It
was 2 to 3 per cent. During the
Second Five Year Plan period, the
average was high. Taking the whole
course of flve years, it is 8 to 4 per
cent. But the actual price rise was
steeper since 1956.

SHRI K. C. PANT: Yes, I am also
saying that gradually it became
steeper and I am going on to the still
steeper part, that is after 1962, and
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In 1962, Mr., Vice-Chairman, you
know, that the Chinese aggression
took place. And the Chinese aggres-
sion led to an immediate spurt in de-~
fence expenditure which had to be
raised from Rs 300 crores to Rs, 900
crores per year at one stroke., And
this certainly had an impact on the
prices And -after that, we had two
droughts, and 1n these droughts, the
production has fallen from a level of
over about 89 million tonneg in 1964-
65 to about 72 and 76 million tonnes
in the two following years. There has
been a fall in production of the order
of 30 milhon tonnes in two years.
Therefore, as « consequence, the prices
have been rising at the rate of almost
15 per cent in the last two years, 1n
the last three years in fact. It ig no
use trying to get away from these
facts These are hard facts which we
have got to recognise. But we have
also got to recognise that this price
rise took place for reasons which were
largely beyond the control of the Gov-
ermment and beyond the control of
the commumty ags @ whole. But the
fact remains that because of the needs
of defence, because of this drought
and because of the need to maintain
developmental expenditure at a certain
minmimum level, prices have gone up.

Now, some of the friends suggested,
why not cut down expenditure, you
cut down developmental expenditure.
That 1s a proposition that 1s very diffi-
cult to sustain One regrets the neces-
sity of having to slow down develop-
ment sometimes. But considering the
basic conditions of poverty, etc. in this
country and the standard of living of
the mass of the people, 1t 1s very
difficult to contemplate postponing
developmental expenditure for any
length of time because we have got
to meet the needg of the people, their
aspiratrons, their expectations and
their hopes and if we want to meet
these, we cannot go on postponing,
developmental expenditure endlessly.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) I think they
meant administrative expenditure.
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SHRI K, C, PANT: Well], I thought
that there was some reference even
to projects being cut down.

SHRI NIREN GHOSH: It has been
cut by Rs. 500 crores.

SHRI K. C. PANT. 1 think Mr.
Dahyabhar Patel referred to this, All
this has led, admittedly, to a difficult
situation and my friends recognise it.
It has led to a very difficult economic
situaton In fact, 1t has led to an
extraordinary situation and 1t 15 a
situation ot overall shoitages There
1g a shortage of foodgrains and this 1s
at the root of the price rise. This
situation of overall shortages has hit
a large section of our population,
those who are at the level of Gov-
errment employees, those who are
below—they are four times below
their number, all of them have been
hit, people 1n rura] areas, people
urban areas, particularly those people
who are no protected against price
rise 1n any way, who have no com-
pensatory mechamsm to come to their
aid All of them have been hit very
haid But one fact all recognise—in
such a situation of overall shortages,
there hag got to be a sharing of sacri-
fice, that the shortages will bring
The hardship 1s there, that 1s accepted
But then 1t has got to be shared Par-
ticularly in a democracy ltke ours,
there 1s no escape from a temporary
decline of consumption 1n a shortage
of this kind But 1t has to be consider-
ed whether there should be whifting
of the burden from one group to ano-
ther Every group tries to shift the
burden on somebody else I think one
has got 1o recognise that in a situation
of this kind, every group in every
section of the commumty must be pre-
pared to bear 1its part of the burden,
to share 1ts part of the burden that is
forced upon the community on ac-
count of these shortages

The point has been raised by some
hon Members as to what extent the
payment of dearness allowance in cash
1n full at this stage would really help
the situation Tt cannot, unless the
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supply 18 rmpioved. If the supply posi-
tion improves and they get cash pay-
ment, certamnly they can buy ‘'moie
because the shortages are not there,
the prices are not forced up But if
the supply position is not improved, it
the supply position remains what it is
today and if you pump money nto
the system, 1s there any other conse-
quence possible except that the prices
can rise? I just cannot understand
how anyone can get round to the
situation Or the other alternative
can be, you pump money and you
retrench and create unemployment
That I do not think s advisable

Now, 1t one looks even into the past!
in the last few years the overall in-
crease of the additional dearnesg al-
lowance that has been paid at the
Centre and by the States, 1f al} the
payments are added up, 1t comes to a
figure of about Rs 500 crores. And
yet, with all this, 1t has not really
helped, 1t has not always helped the
employee to retan hig real income
and that 1s the point which we have
got to consider And this has led o an
unbalancing of the Budget to which a
reference was made Al] these factors
have come into 1t It 1s not one factor,
T agree, all these factors But we
should not add to the difficulties We
should try to take steps which help us
to get over these difficulties

The real, practical question that we

come to, Mr Vice-Chairman 1s this.
Suppose we decide to pay Rs 175
crores, where is it to come from?

After all, the size of the cake is limit-
ed You can cut it into so many bits
and you can distribute where you like.
It goes into developmental channels,
it goes into defence, it is spent for
some projects whatever you like, and
it is spent on the employees, it is spent
on Government employees and other
employees But vou cannot possibly
make the cake stretch like a rubber
ball It iz not possible Tt has a limited
size And wihin that limitation, you
can distribute it amongst the various
sections of your population and
amonget vour various needs as vou
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want to distribute 1t But one has got
to apply one’s mind It hag got to come
from somewhere You cannot take
foreign aid in order to pay dearness
allowance to your employees You
have got to get 1t out of the system
and 1t has got to come out of some-
body’s pockets It 1s suggested, why
not tax? Somebody sa1d, increase
taxation Now personal 1ncome-tax
totally comes to Rs 300 crores. That
1s the total of personal income-tax

How far 1s 1t practicable to increase
that personal 1ncome-tax from Rs

300 crores to Rs 475 crores and cover
this® Is 1t a practical proposition? I
do not think anybody would accept it
as a practical proposition Then, is it
suggested that the excise duty should
be increased thereby hitting again the
poorer sections of the population? I do
not think that can be seriously sug-
gested Then, in that case, the other
remedy has been suggested—you eco-
nomise; have economy in administra-
tion, as somebody said Well, cer-
tainly, so far as it is possible, economy
should be effected But it is a moot
point—to what extent can you eco-
nomise after vou have already ecar-
ried out this exercise for a couple of
years in your departments? There are
certainly frills that can be cut, you
can certainly do some cheese paring
and vou can effect some economy But
nothing will vield a re<ult of the order
of R3 175 crores The only method
through which you can really have
a big saving is, apain, to indulge in
retrenchment on o large scale T do
not think anv of mv friends opposite
would like to retrench some people

sn that those who remain ‘may be paid
hetter

SHRI P K KUMARAN: There will
be the strike

SHRI K C PANT: Yes, vou can
only think of strikes Only strikes are
in vour mind

SHRY P K KUMARAN: Govern-
ment w1l oo down

SHRT K € PANT: You say that
the Government will 20 down and you
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{(Shr1 K C Pant)
are prepated to use everybody includ-
ing the employees—you put your gun
on anybody’s shoulder whoeve. ou
his shoulder and try to shoot the Gov-
ernment 1 wish the employees know
this They sometimes recognise your
crocodile’ tears and they are i dan-
ger of taking them for bewmng real
They do not know the political moti-
vation But just now you have let the
cat out of the bag

There 1s another suggestion about
project outlays I am sorry Mr Dah-
yabhai Patel 1s not here But he does
not realise that i1f we reduce the pro-
ject outlays, the recession which 1s
already overtaking the economy will
get 1ntensifieq and the wholg process
of economic growth will be slowed
down still further, and ultimately 1t
will lead to further unemployment
These are matters which cannot be
easily brushed aside

So far as the Budgetary situation
goes, you cannot find anything from
the Budget also At the moment 1t 1s
very tight So, Sir, these are the
hard facts which I may put before the
House because unless one takes these
hard facts into account, one does not
really come to grips with the situa-
tion

It 1s not a question of lack of sym-
pathy with the Government gervants
Who are 'my hon friends to tell me
to have sympathy with the Govern-
ment servants? If the Government
does not have sympathy with the
Government servants, who will have
sympathy with them? It iz axiomatic
They are a part of the family  The
Government consists of the Govern-
ment servants as well as the Ministers
etc The Ministers are g small part
Really the whole 'machine is in the
hands of the emplovees and it is but
natural that the Government should
have every sympathy for their plight,
and in fact for the plight and the
hardship nf all low income fixed in-
come groups in this countrv because
all of them are facing this difficult
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situation because of the rise in prices

Theielore, Sir, let them not try to
create tus false rmpression that there
} any lack of sympathy for the Gov-
ernmen; servants They may try to
trade on that sympathy, But we do
not want to trade on 1t We want
to ensure that they get real and last-
mg benefit and not a temporary bene-
fit which again may be followed by
another rise in price when Mr. Ku-
maran will be very happy and he
will again talk of strike He . will
again use the Government servants in
order t> bring ahout another strike.
That rltuation we do not want to
bring about

It 1s quite true that the Government
servants alone cannot be expected to
postponz  their purchasing power
which 1s what this means If you de-
fer, 1 means postponement of pur-
chasing power, a willing postpone-
ment, a temporary postponement, It 1s
not a cemal of D A  Nobody has
said that they will not get D A The
only thing s whether they are given
D A m cash today or whether they
get 1t tomorrow when the situation
improves when the supply position
improves and they can get really
something for their money’s worth
That 1s the only position So this
attempt to confuse the issues so as to
create an 1mpression that D A is
being cenied to them is not correct,
and this I repudiate

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) Will they get
any interest also on that deferred pay-
ment?

SHRI K C PANT: All that can be
certainly considered That is not the
point

SHRI BANKA BEHARY DAS: Let

us know your constructive proposal
about D A
SHRI K C PANT: You have

been so destructive otday that you
have no right to ask for constructive
suggestions
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Now, Mr Vice-Chairman, 1 did not
want to bring this up but since my
triends are vociferous, I might remind
them that they have taiked all the
time of strike threats. They have used
very colourful expressions and they
have held out very dire threais to the
Government And what has been their
main line of attack? They have sad,
‘How can you, in such a situation as
the present one, think of deferring the
wages due to the employees? How
can you think of it? This is such a
statement as you can never expect
from a responsible Government” Mr
Banka Behary Das vexed eloquent on
this Mr Bhadram mentioned this.
Mr Thengari mentioned this, and
Mr ginha mentioned this And what
are their party affiliations? One is a
P S.P Member Another is, I believe,
a Right Communist and a Jan Sangh
and an S S P Member respectively

SHRI BANKA BEHARY DAS: You
are forgetting about Mr Anandan of
the INTUC He also talked of
strike

SHRI K C PANT: But what gbout
these four gentlemen who threatened
us with a strike? Do you know, Sir,
that they are parties to the Bihar
Government, and do you know that
the Bihar Government have issued an
order under which a part of the
wages are going to be tramsferred to
the provident fund Having accepted
the principle of deferred payment,
do you deny it?

SHRI BANKA BEHARY DAS- I
have not said that You are not giv-
ing them resources

THE VICE-CHAIRMAN
AKBAR ALI KHAN)-

(SHRI
It 1s a national

issue  Let us all consider it dispas-
stonately and try to come to some
agreement

SHRI K C PANT A part of the
payment of additional DA, is to be
made in cash, the rest 1s to be credit-
td to a special family provident fund
The allocation between cash and pro-
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vident fund differs for different pay
ranges At the lowest pay group,
below Rs 110 1t 1s only about 1/4th
and so on, and then 1t 15 more than
4 1 all cases rising to Rs 250 In the
pay range for Rs. 400—600 the en-
tire additional D.A 15 credited to the
family provident fund In Haryana
they have also adopted a formula
whereby 50 per cent of the increased
D A has to be deposited 1n the general
provident fund

SHRI P K KUMARAN, As if the
tiscal policy of India 1s controlled by
Haryana

SHRI K C PANT But the States
have their own fiscal policies also.
They have accepted the principle
Well, if 1t makes you uncomfortable,
I cannot help it  (Interruptions).

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN Order, order

SHRI NIREN GHOSH They have
never accepted the principle

SHRI K C PANT What about the
Bihar Government (Interruptions).
1 can understand they are fooling
very uncomfortable about this. If J
were 1n their place, I would have felt
equally uncomfortable After holding
ou threats for two hours, when they
find that the Governmets in which
they a.e parties, have accepted the
piinciple in their own governments,
I can understand they are uncomfort-
R

SHRI NIREN GHOSH, This 1s a
wrong statement They have never
accepted 1t 1n principle

SHRI P K. KUMARAN Who con-
trols the fiscal policies here”

SHRI K. C. PANT: I can under-
stand they are feeling uncomfortable
but they need not try to explain away
something that 1s inexplicable, Now,
Sir, Mr Niren Ghosh is vexing elo-
quent What did he tell ys* He said
that on 11-9-67 there 1s going to be a
strike for the employees and he said
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that they are going to utilise 1t for
some other purpose They are going
to have another strike, some food

strike or some such thing

SHRI NIREN GHOSH He 15 agaln
misleading, Sir Let ‘me clanfy .

SHRI K C PANT No clarification
I am not yielding

SHRI NIREN GHOSH There
are gomng to be strikes for food,
agamst retrenchment

SHRI K C PANT
mg

I am not yield-

SHRI NIREN GHOSH . . against
closures, against lay-offs and for more
powers for the States and for full
neutralisation in the rise of cost of
hving

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You had your
say, Mr Ghosh

SHRI K C PANT I am ghocked
that he should have admitted in this
House that he 1s going to utilise the
strike by the employees in order to
foster a strike of his own 1n West
Bengal It 1s a shocking admission

SHRI NIREN GHOSH-: 1t 15 not a
strike directed against the West Ben-
gal Government but agamnst the poli-
cies of the Central Government

SHRI K C PANT 1 hope 1t will
make the e¢mployees realise how poli-
tical capital i1s made out of their diffi-
culties I hope they realise this and I
hope they see the crocodile tears for
what they are worth

And, Sir, what 18 he gomng to hold
a strike in West Bengal for? In
West Bengal he has his own Govern-
ment. We are coming to new forms
of democratic functioning where a
party which is in the Government
holds a strike agamst ity own Govern-
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ment 1n 1ts own headquoaiters. It is a
very strange way of Dbehaviour. I
wonder whether 1t 15 5 version of the

cultural revolution which 1s t{aking
place i China
SHFI NIREN GHOSH. It 1s not a

strike againgt the West Bengal Gov-
ernment but agamnst the policleg of
the Centre

SHRI K. C PANT Therefore

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN). Have you
finished?”

SHRI NIREN GHOSH Let him go
on We have no objection

SHRI K C, PANT: 1 have finished
generally, Thig i1s his version of the
cultural revolution of Mao Tse-Tung,
Sir

SHRI BANKA BEHARY DAS:
Give some concretg proposals.

bRt k  C. PANT, b, Mr
Aunandan has, 1n his constructive
gpeecn suggested that talks wnould

be held with the employees. This 1s
a national problem. We have to take
a hational view of 1t. 1 can assure
the House that the Government cei-
tainly 18 not going te clase any doors
and the Government ;g certainly going
to appeal {0 all sections for co-opera-
tion ncluding the employees. The
Governmernt has been very willing to
have talks. We have had talks The

Deputy Prime Minister and other
Ministers have had talks with
7 » M. the trade unions and the re-

presentative of the Gov-~
einment employees, They have had
talks also with the Opposition leaders
Thi~ attitude of accommodation, of
tryimng to understand each other’s point
of view, this attitude of trying to get
out of a difficult situation 1n a con-
structive way and 1n 3 manner which
wouid be helpful to the economy as a
whole and to cur own employees, who
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are after all dearest to us and who
have the first cnarge on our sympathy
naturally, is going to govern Govern-
ment's thinking 1 thig matter. I
want to assure everybody that so far
as our broad approach goes, it will
always Dbe constructive and I appeal
to friends opposite also to extend their
:0-operation to us in finding a con-
tructive solution and not to create
nore difficulties or harp on the pre-
ent difficulties. If gne faces the pro-
)lem with a constructive approach
ind one does not harp on the difficul-
ies, then perhaps we can create a
limate in which this difficult situation
:an , be got over, in which all of us
:an co-operate in finding a way out.
I can wel] understand that friends
»pposite and friendg on thig side were
oncerned about the price situation.
We have got to tackle the price situa-
ion. And in this respect, I would
velcome any suggestions from them.
Fhe Govermment is certainly thinking
yf tightening the provisions, the
overage and the implementation of
he Essential Commodities Act. That
s one direction in which we have to
move and we have got to see that
those who try to profiteer, who hoard
assential commodities and who try to
take advantage of this situation of
shortage to the detriment of the com-
munity, are properly dealt with. We
are moving in this direction and the
implementation depends on the State
Governments and on all the political
parties in the country, and I am quite
sure that in this respect, their co-
operation will be forthcoming. Mr.
Thengari, in fact mentioned it. Others
also mentioned it. I welcome this co-
operation on their part.

Now, Mr, Banka Behary Das talked
»f freezing the dividends which he
would like to go along with this. I
would certainly welcome concrete
sugestions from him as to how this
:ould be done and they would certain-
y get the fullest consideration in the
Mlinistry. We ourselves are thinking
>f the varioug aspects of this problem.
We are not sleeping over it.
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suggestions that come to us will be
most welcome,

1 tpe end, Mi, Chanman, [ should
like to say tnal .ne present monsoon
holds cur some nope of an improve-
ment in the supply position, and as a
consequence ol this, we can dare {0
hope that f we do not give up the
fight at thig delicate juncture, then
there may be some hope that the diffi-
culties tnrough which we have passed
in the last two years may not be
prolonged too long and we may see
the end of these difficulties in the not
too distant future. But if we give up
hope now and if we just give in to -
our difficulties, then we will only add
to them and it will be so ‘much more
difficult to get over them in future,
So what is requireq at this stage is
really a considerable amount of cour-
age, co-operation and understanding
and self-restraint. Various sectiong of
the community have to exercise a
measure of self-restraint, willing self-
restraint, so that the difficulties
through which we have passed on ac-
count of the price spiral can be got
over and we can come to grips with
the situation and we can create a
situation in which within a minimum
period of time, this rising spiral of
prices, which if it continues in its
present form will make it very diffi-
cult for us even to plan properly for
the future, is done away with. If we
can co-operate, we can overcome this
problem and I think we owe it to the
country at this stage to co-operate in
this task. It iz on this note. .

SHRI NIREN GHOSH: We cannot
expect anything else from him . . .

(Interruption)

SHRI K. C. PANT: I am sorry
that he is not responding to the spirit
in which I am making this appeal, but
I still hope that he will co-operate to
the extent his broad philosophy
allows him in getting over thig situa-
tion. Thank you.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) The House
also feels concerned about this matter,
I do hope that with the co-operation
of all concerned, the matter will be
settled amicably and that the Opposi-
tion will also co-operate, Now the
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House stands adjourned till 11 a.m.

tomorrow.

The House then adjourned
at five minutes past seven of
the clock till eleven of the
clock on Friday, the 18th
August, 1967
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